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CUSTOMS APPEAL BRANCH
Appeal No. €457 /2008 - CU{DB] Date 21/11/2008

Assistant Registrar
C.E.S.T.A.T, New Delhi

To:
M/S SANGAM SOAP FACTORY,

OPPOSITE COLD STORAGE,VILLAGE.
KAKKARWAL,DHURI, DISTT. SANGRUR (PUNJAB)

M/S SANGAM SOAP FACTORY, Appellant
Vs
C.C.E. LUDHIANA Respondent
i am directed to transmit herewith a certified copy of Final order No.C/610/08 CUIDB] dated 14.11.08
passed by the Tribunal under ~Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
O
é,_@ y\
Assistant Registrar
(Customs Appeal Branch)
Copv to :

|. Respondent
C.C.E. LUDHIANA

CENTRAL EXCISE HOUSE, 'F* BLOCK. RISHI NAGAR, LUDHIANA 141001 (PUNJAB)
2. Adv. / Consult Jjitender Mohan, H.No.4A, Street No,2, Ghuman Nagar.
Sirhind Rd., Patiala
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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R. K. Puram, New Delhi

COURT-IIX

Date of hearing/decision: 14.11.2008

Customs Misc. Application No. 680 of 2008
in Customs Appeal No. 457 of 2008

[Arising out of order No. 01/Ldh/08 dated 29.02.2008 dated 29.2.2008
passed by the Commissioner of Central Excise, Ludhiana]

M/s Sangam Soap Factory Appellant
[None]
Vs.
CCE, Ludhiana Respondent
[Rep. by Sh. Archana Pandey, Jt. CDR for the respondent]
Coram: Hon’ble Mr. D.N. Panda, Judicial Member

Hon’ble Mr. Rakesh Kumar, Technical Member

C(U\Q\,\ Order No. C/{Q’}b\\ﬁ |

Per D.N. Panda.

The appellant by a letter dated 11.11.2008 has stated that a writ
petition is likely to be filed before the Hon'ble High Court of Punjab &
Haryana on 16.11.2008 against the stay order dated 15.7.2008 passed
by the Tribunal. It appears that the appellant is not conscious of its
right to remedy which has already arisen as early as 15.7.2008. In

view of such a position and noting[ghere was non-compliance, we have

no other go than to dismiss the appeal.

2. Learned DR appearing for the Revenue confirms that there was

no compliance.
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3. On earlier date of hearing on 24.9.2008, the appellant requested Sheal.

its Consultant Shri Jatinder Mohan to inform the Tribunal that it
shall seek remedy against stay order. He accordingly, submitted to
the Tribunal that the appellant would challenge the stay order before
the Hon'ble High Court. But we find that even though two months
have already expired the appellants are unable to produce any order of
higher Court interfering to the aforesaid stay order. Therefore, we

dismiss appeal of the appellant.

4. It may be stated that Tribunal shall carry out direction of the

Hon’ble High Court)if any, that may be = -~3* with regard to stay order

as aforesaid.

(Dictated and pronounced in the open Court)

[D.N. Panda]
Judicial Member

|Rakesh Kumar]
Technical Member
[Pant]



